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Ld. Counsel for the financial creditor and the corporate

debtor are present.

Financial creditor has filed this petition u/s. 7 of the
Insolvency and Bankruptcy Code, 2016 for initiations of
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insolvency resolution process. On perusal of the records it
appears that petitioner has filed this petition on the basis of
authorisation, which is annexure “3” to the petition, that
bank has given to Mr. B Suresh Kumar to sign and execute
and file petition against Coastal Projects Ltd. As per
judgement of three Members Bench in ICICI Bank -versus-
Pallogix Infrastructure Pvt. Ltd. it has been decided that any
initiation of corporate insolvency process there should be
specific authorisation. Bank has not filed that document.

Bank is directed to file that document within 7 days from
today.

List on 11/12/2017 for admission.
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